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IN THe CINTRAL ADMINISTRATIV:Z TRIBUNAL , JAIFUR BENCH,JAIPﬁ;;/

.

Date ot Uecision: 05,01, 1994,
OA 520/93
RAM SWAROGE e+. APPLICANT,
V/s,

UNICGH OF INDIA Atu OTHERS ..o HESFQONDENTS,

CORAM:

HQU'BLE M, GOPAL KuIsHMA, MaMBER (J).

HQV'BLE MR, O,P, SHAHRMA,  MEMBER (A).

For the Applicant «e. SHRI J,K, KAUSHIK,
For the Respondents oo SHiL MANISH BHAMNDARI,

PEr HOY'BLR My, O.F, SHAHMA, MEMBER (A).

Applicant Ram Swaroop hasz filed this spplication u/s 12
of ihe Administrative Tribunals Act, 1935, praying that the oral
raversion wrder dated 31,7.93, passed by respondent Ho,3 i,e,
Assistant Zngineszr Morth, Kots inisloh, Kota, ordering his rever-
s1on from Gataman to the post of Gangman,may b2 declarad illagal

and may bz Juashed, with all consaecuantial banatits,

2.. W2 have heard the l2arned counsel tor the parties and the
respondant Nol4, who was presant in person, The respondent HNo,4,
who i35 the immediate controlling authority of th2 applicant, has
statzd beiore us that there is no propossl to revert the applicant
trom the post of Gateman to that of Gangiman, H2 has added that
the applicsnt has only been shifted from one gate to énother gate,

In vied ot this statement by r2:spondent No,4, ther: rzmains nd
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torce in this application, The theretore dizmisszd at

the admission sStage,with no order as to costs,

(O.F. 3 mi-) ) ( GOPAL KRISHUA )
MZMBER (A) | MEMBER (J)




